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Case No, A-01 JAIN IRRIGATION SYSTEMS
LTD,
N

HQF. No. [Status: %
(11/87/162/00127/AM]5/DES-VH Deferred
“‘—‘——_:—_—T:‘—'_._._———__—
C No.:01/AM1¢ Adv. Lic. No. RLA F. Ng.
Dated: 29.04.201 0310483881 dareq 26.08.2003 03/83/040/00298/A 00
_‘——\—-_____‘——-___:__—_
f

Request;

Fixation input output normg against Advance Authorizatjon No.
0310483881 dated 26.08.2008 in respect of M/s Jain Irrigation Systems Ltd.,
Mumbaj

Decisiop. A D/L No. 4601 I/24/2008-PC [T dated [3.01.2015 was issued by D/

was followed by Reminder from DGFT on 20.02.2015

information.

Deferred for four weeks.

SEIKHOMANG KIPGEN
Dy. Director Gen eral
Directorate General of Foreign Tralde
Ministry of Commerce & Industry
government of India .
Udyog Bhawan, New Delhi-11
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Case No. A-02 JAIN IRRIGATION SYSTEMS|HQ F. No. Status:
LTD. 01/87/162/00128/AM15/DES-VII Deferred
NC No.:01/AM16 Adv. Lic. No. RLA F. No.
Dated: 38.04:2015 0310511433 dated 13.03.2009 03/83/040/00563/AM09
Request: Fixation of input output norms against Advance Authorization
0310511433 dated 13.03.2009 in respect of M/s Jain Irrigation Systems Ltd.,
Mumbai
Decision: A D/L No. 46011/24/2008-PC.1I dated 13.01.2015 was issued by D/o C&PC to firm. This

was followed by Reminder from DGFT on 20.02.2015 giving 15 days time for submission of

L

G

%

No.

information.
Deferred for four weeks.
["Case No. A-03 JAIN IRRIGATION SYSTEMS|HQ F. No. Status:
LTD. 01/87/162/00129/AM15/DES-VII Deferred
NC No.:01/AM16 Adv. Lic. No. RLA F. No.
Dated: 28.04:2015 0310614995 dated 08.02.201 ]_ 03/83/040/00477/AM 11 |
Request: Fixation of input output norms against Advance Authorization
0310614995 dated 08.02.2011 in respect of M/s Jain Irrigation Systems Ltd.,
Mumbai
Decision: A D/L No. 46011/24/2008-PC.II dated 13.01.2015 was issued by D/o C&PC to firm. This

was followed by Reminder from DGFT on 20.02.2015 giving 15 days time for submission of

information.

Deferred for four weeks.

HOMANG KIPGEN
S%? Director General ’
Directorate General of Foreign Trade
Ministry of Commerce & Industry
%ovemmen: of India
Udyog Bhawan, New Dethi-11
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“Case No. A-04 IUAIN IRRIGATION SYSTEMS|[HQ F. No. Status:
LTD. 01/87/162/00130/AM15/DES-VII Deferred |[(Zo
NC No.:01/AM16  [|Adv. Lic. No. RLA F. No.
[ Dated: 28.04.2015 0310649832 dated 23.08.201 1 03/83/040/00205/AM 12
Request: Fixation of input output norms against Advance Authorization No.
0310649832 dated 23.08.2011 in respect of M/s Jain Irrigation Systems Ltd.,
Mumbai

Decision: A D/L No. 46011/24/2008-PC.1I dated 13.01.2015 was issued by D/o C&PC to firm. This
was followed by Reminder from DGFT on 20.02.2015 giving 15 days time for submission of

information. 4/

Deferred for four weeks.

Case No. A-05 INTERNATIONAL CONVEYORS|HQ F. No. Status:
LTD. 01/87/050/00419/AM14/DES-VII Deferred Cb\.,
NC No.:01/AM16 Adyv. Lic. No. RLA F. No.
Dated: 28.04-:2015 0310761263 dated 10.12.2013 03/94/040/00720/AM 14 9,,\‘/
Request: Fixation of adhoc norms in respectof Advance Authorization No.

0310761263 dated 10.12.2013

Decision: In response to D/L. dated 11.11.2014 issued by D/o C&PC, the firm had submitted its
reply, a copy of which was forwarded to D/o C&PC on 11.03.2015. Comments awaited from D/o

C&PC.
Deferred for three weeks, Aj/

SEIKHOMANG KIPGEN
Dy. Director General Sadie
Directorate General of Foreign T
Ministry of Commerce & Industry
% vernment of fIndia

Udyog Bhawan, New Delhi-11



Case No. A-06 INTERNATIONAL CONVEYORS|[HQ F. No. Status:
i LTD. 01/87/050/00421/AM 14/DES-V1I Deferred || (lo__
NC No.:01/AM16 Adv. Lic. No. RLA F. No.
Dated: 28,04:2015 0310761253 dated 10.12.2013 03/94/040/00730/AM 14 QJ/
Request: Fixation of adhoc  norms in respectof  Advance  Authorization  No.

0310761253 dated 10.12.2013

Decision: In response to D/L dated 11.11.2014 issued by D/o C&PC, the firm had submitted its
reply, a copy of which was forwarded to D/o C&PC on 11.03.2015. Comments awaited from

D/o C&PC. V

Deferred for three weeks.

—

Case No. A-07 INTERNATIONAL CONVEYORS|HQ F. No. Status: C
__||LTD. 01/87/050/00422/AM 14/DES-VII Deferred b~
NC No.:01/AM16 Adv. Lic. No. RLA F. No.
Dated: 28.04:2015 0310761260 dated 10.12.2013 03/94/040/00738/AM 14 | &
Request: Fixation  of adhoc  norms in respectof  Advance  Authorization  No.

0310761260 dated 10.12.2013

Decision: In response to D/L dated 11.11.2014 issued by D/o C&PC, the firm had submitted its
reply, a copy of which was forwarded to D/o C&PC on 11.03.2015. Comments awaited from
D/o C&PC.

SEIKHOMANG KIPGEN %/
Deferred for three weeks. .. Dy. Director General
Directorale General of Forelgn Trade
Minislg of Commerce & Industry
overnmenl of India
Udyog Bhawan, New Delhi-11



Case No. A-08 AERON COMPOSITE PVT. LTD. |HQF. No. 01/87/050/00311/AM14/DES- |[Status:
VII Deferred (ZL
NC No.:01/AM16 Adv. Lic. No. RLA F. No.
Dated: 28.04:2015 0810125073 dated 25.09.2013 08/24/040/00271/AM 14 "
Request: Fixation of adhoc norms in respectof Advance Authorization No.

0810125073 dated 25.09.2013

Decision: A D/L No. 46011/94/2013-PC.II dated 22.08.2014 was issued by D/o C&PC to firm.
This was followed by Reminder from DGFT on 23.12.2014 giving 15 days time for submission of

information. Reply awaited from the firm. ,;/

Deferred for three weeks.

Case No. A-09 [AERON COMPOSITE PVT. LTD. |[HQ F. No. 01/87/050/00312/AM14/DES-  ||Status:
VII Deferred C(L\

NC No.:01/AM16 Adv. Lic. No. - RLA F. No.

Dated: 28,04:2015 0810125187 dated 27.09.2013 08/24/040/00272/AM 14

.
Request: Fixation of adhoc norms in respectof Advance Authorization No.%’ '
0810125187 dated 27.09.2013

Decision: A D/L No. 46011/94/2013-PC.II dated 22.08.2014 was issued by D/o C&PC to firm. This
was followed by Reminder from DGFT on 25.11.2014 and 12.01.2015 (Final Reminder) giving 15 days

time for submission of information. Reply awaited from the firm. %/

Deferred for three weeks.

SEIKHOMANG KIPGEN
Dy. Direcior General Tl
Directorate General of Foreign rft
Ministry of Commerce & .I_ndus ry
%ovmmnen‘. of India "
Udyog Bhawan, New Delhi-1



Case No. A-10 EASTMAN RECLAMATIONS HQ F. No. Status:
01/87/050/00131/AM14/DES-VII Deferred || (Do
NC No.:01/AM16 Adv. Lic. No. and Date RLA F. No.
Dated: 28.04:2015 3010094324 dated 03.06.2013 30/24/040/00008/AM 14
Request: Fixation of adhoc norms in respect of Advance Authorization No. 3010094324 dated
03.06.2013
Decision: A copy of representation of firm has been forwarded to DIPP on 07.10.2014. Comments awaited
from DIPP. ‘-f/
Deferred for three weeks.
Case No. A-11 RAPID ENGINEERING CO. PVT.||HQF. No. Status:
LTD. 01/87/050/00602/AMO9/DES-VII Deferred @_‘_
NC No.:01/AM16 Adv. Lic. No. RLA F. No.
Dated: 28.04.2015 0510233178 dated 23.12.2008 05/24/040/00580/AM09

Request: Enhancement in the quantity of Import Item No. 5 — Titanium Dioxide (Rutile) against Advance
Authorization No. 0510233178 dt. 23.12.2008

Decision: A copy of representation of firm has been forwarded to D/o C&PC on 07.01.2015.
Comments awaited from D/o C&PC.

Deferred for three weeks.
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01/87/050/00261/AM10/DES-VII

[ Case No. A-12 DSM INDIA PVT. LTD. ’HQ F. No.

NC No.:01/AM16 Adv. Lic. No.
_Dated: 28.04:2015 3110040485 dated 05.11.2009

RLA F. No.
31/24/040/00128/AM10

Status:

Approved CLK

Request: Revision of adhoc norms fixed by NC against Advance Authorization No. 3110040485 dated

05.11.2009

Decision: As per the written comments furnished by the D/o C&PC vide their OM No.
46011/22/2009/PC-11 dated 21.04.2015, the Committee decided to revise following adhoc norms:

| EXPORT ITEM QTY IMPORT ITEM QTY
Arnite TV 4 240 S P White| 1 kg | 1. PBT Chips/ Granules base Polymer 0.6590 kg 3/
20% Glass Fibre Reinforced 2. Glass Fiber Reinforcing material 0.2060 kg
LSirCompound 3. Calcium Stearate Mould Releasing Agent 0.0025 kg
4. Loxiol Mould Releasing Agent 0.0025 kg
5. Satyex Brominated FR Flame Retardant 0.0720 kg
6. Antimony Trioxide Flame Retardant 0.0720 kg
7. Dyneon / Teflon based Flow Modifier 0.0020 kg
8. Sactolith BDS relevant colourant 0.0110 kg
9. Savnol 0.0010 kg
10. TALC 2050 0.0020 kg
RLA may take consequential action as per Policy / Procedures.
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Case No. A-13 SABIC INNOVATIVE PLASTICS|HQ F. No. Status:
PVT. LTD. 01/87/050/00492/AM14/DES-VII Deferred (i
NC No.:01/AM16 Adv. Lic. No. RLA F. No.
Dated: 28.04.2015 3410038970 dated 08.01.2014 34/24/040/00007/AM 14 q\(
Request: Fixation of adhoc norms in respect of Advance Authorization No. 3410038970 dated —
08.01.2014

Decision: A D/L No. 46011/26/2014-PC.1II dated 26.02.2015 was issued by D/o C&PC to firm. This
was followed by Reminder from DGFT on 31.03.2015 giving 15 days time for submission of

information. }f/

Deferred for four weeks.

Case No. A-14 SABIC INNOVATIVE PLASTICS|HQ F. No. |Istatus:

_||PVT. LTD. 01/87/050/00493/AM14/DES-VII Deferred
NC No.:01/AM16 1|Adv. Lic. No. RLA F. No. Ca
Dated: 28.04.2015 3410038972 dated 08.01.2014 34/24/040/00020/AM 14

Request: Fixation of adhoc norms in respect of Advance Authorization No. 3410038972 dated %
08.01.2014

Decision: A D/L No. 46011/26/2014-PC.1I dated 26.02.2015 was issued by D/o C&PC to firm. This
was followed by Reminder from DGFT on 31.03.2015 giving 15 days time for submission of

information. }}/

Deferred for four weeks.
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Case No. A-15 SABIC INNOVATIVE PLASTICS|HQ F. No. Status: [
__|[PVT. LTD. 01/87/050/00494/AM14/DES-VII Deferred (Z
NC No.:01/AM 16 Adv. Lic. No. RLA F. No.
Dated:.28.04.2015 3410038971 dated 08.01.2014 34/24/040/00023/AM 14 $
Request: Fixation of adhoc norms in respect of Advance Authorization No. 3410038971 dated
08.01.2014

Decision: A D/L No. 46011/26/2014-PC.11 dated 26.02.2015 was issued by D/o C&PC to firm. This
was followed by Reminder from DGFT on 31.03.2015 giving 15 days time for submission of

information. }/

Deferred for four weeks.

Case No. A-16 INDIA GLYCOLS LTD. HQ F. No. Status:
01/83/050/01246/AMO8/DES-VII Deferred @\

NC No.:01/AM16 Adv. Lic. No. RLA F. No.

Dated: 29.04:2015 0510209638 dated 27.09.2007 05/24/040/00420/AMO8

— %/
Request: Amendment in the description of Export against Advance Authorization No. 0510209638 dated
27.09.2007 for redemption of their Advance Authorization No. 0510270903 dated 19.08.2010
issued on repeat basis under Para 4.7.1 of HBP Vol. L.

Decision: A copy of Representation has been forwarded to D/o C&PC on 27.01.2015. Comments .
awaited from D/o C&PC.

Deferred for three weeks. ;/
["Case No. A-17 HELIOS PACKAGING HQ F. No. Status:
01/87/050/00223/AM 14/DES-VII Deferred (Z«
NC No.:0I/AM16  ||Adv. Lic. No. RLA F. No.
| Dated: 28.04-2015 0710095382 dated 15.05.2013 07/24/040/00542/AM 13

Request: Fixation of adhoc norms in respect of Advance Authorization No. 0710095382 dated 15.05.2013 &L"

Decision: A copy of representation of firm has been forwarded to D/o C&PC on 05.01.2015.
Comments awaited from D/o C&PC.

peieedtor e et SEIKHOMANG KIPGEN #’
Dy. Director General -
Directorate Genera! 0l E-r_u'!.r-,\tgn Tﬁrta
Ministry of Comimerce & 1l_ndua ry
%overnmenl ol lrul.lal g
Udyog Bhawan, New Delhi-11



" Case No. A-18 NOSLAR INTERNATIONAL LTD. |[HQF. No. Status:
01/87/050/00249/AM15/DES-VII Approved @
NC No.:01/AM16 Adv. Lic. No. RLA F. No.
Dated: 39.04.2015 0510390714 dated 22.08.2014 05/24/040/00255/AM15

Request:  Review of-adhoc norms fixed against Advance Authorization No. 0510390714 dated 22.08.2014

Decision: The Committee considered the request of firm and decided to make following
amendments:
(i) The description of Import Item No. 1| is amended from Synthetic Rubber’ to

“Synthetic Rubber (PBR)”.

(ii) Qty. of Import Item No. 10 is amended from 0.071 kg’ to “7.1 kg”.

4
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| |case No.:54/7/87-ALC1/2014

| (Decision:

D/o C&PC.

ONLINE CASES

 |Party Name:INTERNATIONAL

|(‘ONVEYORS LIMITED

’HQ File :01/87/050/00073/AM15/ |F_{LA File :03/94/040/00950/AM14/

Meet No/Date: 1/8_7- Status:
ALC1/2015 Deferred
22.04.2015

[Lic.No/Date:0310772113  |Defer
27.02.2014 Date:13.05.2015

In response to D/L dated 11.11.2014 issued by D/o C&PC, the firm had submitted its
| |reply, a copy of which was forwarded to D/o C&PC on 11.03.2015. Comments awaited from

@
k
y
N
P
Y

Case No.:55/7/87-ALC1/2014  [Party Name:INTERNATIONAL _ |Meet No/Date: 1/87- Status: Deferred
CONVEYORS LIMITED ALCI1/2015
22.04.2015 [
‘ HQ File :01/87/050/00074/AM15/ [RLA File Lic.No/Date:0310772114  [Defer
‘2 ! :03/94/040/00951/AM 14/ 27.02.2014 Date:13.05.2015
Decision:  In response to D/L dated 11.11.2014 issued by D/o C&PC, the firm had submitted its
‘ reply, a copy of which was forwarded to D/o C&PC on 11.03.2015. Comments awaited from
D/o C&PC.
[ "Casc No.:21/7/87-ALC1/2014  [Party Name:INTERNATIONAL  |Meet No/Date:1/87- Status: Deferred
CONVEYORS LIMITED ALC1/2015
| | 22.04.2015
[HQ File :01/87/050/00040/AM 15/ [RLA File Lic.No/Date:0310772649  [Defer
3 |:03/94/040/01004/AM 14/ 03.03.2014 Date:13.05.2015

Decision:

(D/o C&PC.

|Case No.:6/32/87-ALC1/2014

ln?sponse to D/L dated 11.11.2014 issued By D/o C&PC, the firm
reply, a copy of which was forwarded to D/o C&PC on 11.03.2015. Comments awaited from

Party Name:ANG PLASTICS
PVT. LTD.

HQ File :01/87/050/00282/AM15/ |RLA File :03/94/040/00388/AM15/

Decision: A D/L No. 46011/69/2014-PC.I1 dated 02.12.2014 was issued by D/o C&PC to firm.
This was followed by Reminders from DGFT on 07.01.2015 and 31.03.2015 giving 15 days time for
I isubmission of information. Reply awaited from the firm.

had submitted its

a
;|2
Y

Meet N07Date: 1/87-_ o sﬁ{.{:
ALC1/2015 . Deferred
22.04.2015

Lic.No/Date:0310787600  |Defer
04.08.2014 Date:20.05.2015
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Party Name:DIMPLE DRUMS & |Meet No/Date: 1/87- ~ [Status: Deferred
'BARRELS PVT.LTD. ALC1/2015 -
| ] 22.04.2015 |
| HQ File :01/87/050/00285/AM15/ |RLA File B * |Lic.No/Date:0310788244  |Defer K
° | :03/94/040/00414/AM15/ 121.08.2014 |Date:13.05.2015
| |Decision: In response to D/L dated 02.12.2014 issued by D/o C&PC, the firm had submitted its
| po y
reply, a copy of which was forwarded to D/o C&PC on 13.03.2015. Comments awaited from
D/o C&PC.
| |Case No.:13/32/87-ALC1/2014  |Party Name:AVI GLOBAL [Meet No/Date: 1/87- Status:
‘PLAST PRIVATE LIMITED ALC1/2015 Deferred
| 22.04.2015 f
‘ HQ File :01/87/050/00289/AM15/ |RLA File :03/94/040/00475/AM15/ [Lic.No/Date:0310788517  |Defer
6 28.08.2014 Date:20.05.2015
Decision: A D/L No. 46011/82/2014-PC.I1 dated 02.12.2014 was issued by D/o C&PC to firm.
This was followed by Reminders from DGFT on 07.01.2015 and 31.03.2015 giving 15 days time for
| |submission of information. Reply awaited from the firm.
* |Case No.:14/32/87-ALC1/2014  [Party Name:AVI GLOBAL [Meet No/Date:1/87-  |Status: Deferred
PLAST PRIVATE LIMITED ALC1/2015
J 22.04.2015
[HQ File :01/87/050/00290/AM15/ |[RLA File Lic.No/Date:0310788518  |Defer
‘7 :03/94/040/00476/AM15/ 28.08.2014 Date:20.05.2015
[ Decision: A D/L No. 46011/82/2014-PC.II dated 02.12.2014 was issued by D/o C&PC to firm.
| {This was followed by Reminders from DGFT on 07.01.2015 and 31.03.2015 giving 15 days time for
| |submlss1on of information. Reply awalted from the firm.
| [Case No.:1/25/87-ALC1/2014  [Party Name:KOHINOOR " [Meet No/Date: 1/87- ‘Status: Deferred
‘ RECLAMATIONS ALC1/2015
. [22.04.2015
IHQ File :01/87/050/00217/AM15/ |RLA File |Lic.No/Date:3010103133  [Defer
8 :30/24/040/00017/AM15/ 04.09.2014 Date:20.05.2015

|
f
|
|

Decision: A D/L No. 12(7)/11-TSW dated 23.02.2015 was issued by DIPP to firm. This was
followed by Reminder from DGFT on 31.03.2015 giving 15 days time for submission of information.
Reply awaited from the firm.

IKHOMANG KIPGEN

- . Director General

Dlraciorate General of Foreign Trade
Minlblr\i of Comm rn & Induslry

Goveram rl‘l'lr ndia

Udyoqg Bhaw w Delhi- 1
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| |Case No.:21/32/87-ALC1/2014  |Party Name:STERLING Meet No/Date:1/87- Status: Deferred
| AUXILIARIES PVT LTD ALC1/2015

L | 22.04.2015 :

‘ IHQ Fite :01/87/050/00297/AM15/ |RLA File - ILic.No/Date:0310788726  |Defer -
9 | 1:03/95/040/00472/AM15/ 04.09.2014 |Date:20.05.2015

Decision: A D/L No. 46011/87/2014-PC.II dated 10.12.2014 was issued by D/o C&PC to firm.
This was followed by Reminders from DGFT on 07.01.2015 and 31.03.2015 giving 15 days time for
| ‘submission of information. Reply awaited from the firm.

| [Case No.:22/32/87-ALC1/2014  |Party Name:PARADISE Meet No/Date:1/87- Status:
POLYMERS LTD., ALC1/2015 Deferred
i 22.04.2015 ,
Lic.No/Date:0310788816  |Defer

10 05.09.2014 Date:20.05.2015

Decision: A D/L No. 46011/72/2013-PC.II dated 02.12.2014 was issued by D/o C&PC to firm.
This was followed by Reminders from DGFT on 07.01.2015 and 31.03.2015 giving 15 days time for
submission of information. Reply still awaited from the firm.

| HQ File :01/87/050/00298/AM15/ r.R_I_.A File :03/95/040/00487/AM15/

‘ Case No.:25/32/87-ALC1/2014  |Party Name:NAV AUXICHEM  |Meet No/Date:1/87- Status: Deferred
PVT.LTD, ALC1/2015

‘ . , 122.04.2015

| [HQ File :01/87/050/00301/AM15/ [RLA File ' Lic.No/Date:3010103139  [Defer h

| |Decision: In response to D/L dated 02.12.2014 issued by D/o C&PC, the firm had submitted its
‘ reply, a copy of which was forwarded to D/o C&PC on 31.03.2015. Comments awaited from
D/o C&PC.

‘1 ! :30/24/040/00031/AM15/ {05.09.2014 Date:13.05.2015

Case No.:41/30/87-ALC1/2014 Party Name:FORECH INDIA Meet No/Date:1/87- Status:
LIMITED ALC1/2015 Deferred
| 22.04.2015
IHQ File :01/87/050/00263/AM15/ iRLA File :05/23/040/00237/AM15/ |Lic.No/Date:0510391124  |Defer -
12 | [15.09.2014 Date:20.05.2015
Decision: A D/L No. 7/280/2014-TSW dated 07.11.2014 was issued by DIPP to firm. This was

followed by Reminders from DGFT on 08.12.2014 and 31.03.2015 giving 15 days time for
| Isubmission of information. Reply awaited from the firm.

SEIKHOMANG KIPGEN
Dy. Director General
Directorate General of Foreign Trade
Ministry of Commerce & Industry
governmenl of India
Udyog Bhawan, New Delhi-11
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Decision: RLA, Ludhiana and firm were requested vide letter dated 31.03.2015 to furnish
application expeditiously. Application awaited from RLA, Ludhiana and firm. N

"_ (Case No.:2/49/87-ALC1/2014 \Party Name:METRO TYRES Meet No/Date:1/87- Status: Deferred

| LIMITED ALC1/2015 QV
| 22,04.2015

13 [HQFile :01/87/050/00462/AM15/ [RLA File Lic.No/Date:3010103375  |Defer %/_
. 1:30/24/040/00055/AM15/ 19.02.2015 Date:13.05.2015 (\/

SEIKHOMANG KIPGEN
~ Dy. Director nger.al =
Meeting ended with thanks to Chair and all participants, Dﬁg;r'at% ?82:{;! ;rzs e%ﬁlr%gustry
éovernment of India
Sh Udyog Bhawan, New Delhi-11



